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T, . FORMNO. 4
‘ | (See Rule 42)

In The Central Admmlstratlve Tribunal
GUWAHATI BI"E»_l\C[-I : GUWAHATI

ORDER SHEET

APPLICATION NO.  ga, o5 OFI9
0.A+106/95 |

_bApplnca.nt(s) Union of India & ors

~ . Respondeat(s) Smti Anita Baishye @iwe | . ;

Advocate for Applicant(s) mp,AsKe.Choudhury,AddleCeGeSeC.

Advocate for Respondent(s)

/

 Notes of the Registry Date, Order of the Tribupal

- This review applicatien 19 . ég on th £ K .Choudhiurs
‘ S e prayer O r A.K.Choudhur
is filed by Mr.A.K.Choudhury, ' \\) le, 4 Addi e th : i Y
earne CeGaS.C e case 1is
AddleCsG.S.Cs on behalf of the é _ @
adjourned till 4.6.98.
B*RENSE respondants, against ~ ) .
Sri A.C.Das, Assistant Surveyor of

the Judgment & Order dated e offd £ the Chicf Ge .
WOrKs, OIiIrice © e le ner
' 17.9,97:%assed in 0.A. 106/98= : a3

in the corum of the Hon'ble
Vice Chairman and Hon'ble Membdr,
Admn. '

The firal order was communide ted
on 8,10,97 vide despatched No.3015

Mazflager,_ Telecom, Assam Circle, Guwahati
is ‘directed to appear before this
Tribunal on that day.

date of received by the@re‘spcg nt Member Vice~Ch&irman
[ , ! ' '
No. 3 in his officee?\sam date.
Hance this application is no Pg
in time and in this regard an X\/}
application for condenaticn of ()yl{
delay M.P. No.101/98 has been
filedo 9 %!— -
WA O—f\/\.b 45’— - 6 " Zf 4
{aid for favour of kind | 95 5"‘/ £7
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13.8.98]
4 C-G.SoC-I
' case.

| behalf of the review applicant.

| Member

‘ .
thés of the Registry | . Date. | Order of the Tribunal:,
5. 6¢ _ . .
& a%ﬁf E9'é'98’4,n¢ Lem ‘this case be listed alongwith
% f ebe 7| . ‘@) MdP 101/98 on 13=7=98, i .
o aa/@éc@ C*/? y‘ Wember VicowChat
/L’éO/DW”"/‘ m
SIS )‘”43 = |14, h be listed on
'14.7.98 Let this case be liste
'VMQU\U&'“"‘M \W ' | 28.7.98 alongwith M.P.No.101/98.
%27 e B R Bhehawes - | b”'<:;2¥i;z£1”;
G & é;t;» & ,
AAVO&C&&A v et A Member - Vice-Chairman
%N%UAMMKJHAN G~ nkm ‘ |
petodd A N yacpoeing - |
0pQ Site pw\-\a.\
| é%gz;, 8 +7.98 on the prayer of Mr N.Duttg,learned
¢;/ counsel for the opposite party the case
' is adjourned to 6.8.98. Mr B B.K.Sharma

has no objection.

b

Member

Vice-Chairman

- There iS'no'répreéentation. However,
for the ends of ‘justice the. case'is
adJourned to 13.8.98.. . . '

Méfber Vice-Chairman
B S
learned Addl.

submitS'tHat‘he is not‘iﬁ.the

Mr A.K. Chohdhury,

There 1is no representatlon on

The case
default Mf

" Sharma, learned: counsel for the opp051te

is dismisSed@ for'

party 1s present

Vice-Chairman



ReAe9/98
Notes of the Registry | Date |  ©  Order of the Tribumal
| - 27-10~98 iIn view of the order passed in

h7.11.98
| counsel for 'the petitioner the'case is

In’

i
t

bg

P9

Lt

1.12.,98

rg

24 .11 .98

27.1.99 |

Misc,Petition No223/98 this ReA. is
restored to file.
List on 17=11-98 for orders.

by

Y
Member -~ _

'Vice=Chairman

| ' e
On the prayer of Mr D.E?Qaé,learned

adjourned to 24.11.1998 for order .

Vice~Chairman

On the prayer of the counsel for
the parties§the case is adjourned to
1.12.1998 for order. '

b X4

Member Vice=-Chairman

¢
§

L

 Present:- Hén?ble Justice Sri D.NeBaruah,
ﬂ Vice-Chairman and Hon'ble Sri
_Ge.LeSanglyine, Administrative

Member
The case is otherwise ready

!

- for hearing.

| List on 27.1.99 for hearinge.
Maﬁéﬁﬁ

Vice~Chairman

On the prayer of the counsel for

pg

the parties the case is adjourned to
11.2.99 for hearing.

’

Member vice «~Cha irman e

-
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. | 77398 | e frovos ) e Gr3- 95
P o SENE I
P B o
| iR i . I..:.{St
T -39 Case is ready for hearlng.
- | for hearing on 6-4-99 for hearinge.
i ce=Chairman
1Member Vice-Chairm
Pg
£ o
5\6\
6.4.99 On the prayer of Mr D.K. Das,
: learned - :counsel for the review
 applicant the case is adjournéef till
6.5.99.
_ Mem%er ' | Vice-Chairman
nkm | ' ‘
Mh\%‘\
v N ) I . N . N
‘ J o S 6.5.99 - .~ On the prayer of Mr. D.K.Das,
e - o ' learned counsel for the review applicant
 the case is ad":joumed till 1.6.99.
I T | List it on 1.6.99 for heari ‘o
‘Mema'gr;')/ ' Vice~Chairman
trd :
|
1.6.99 | On the prayer of the learned
coﬁnsel for the parties the case is
adjourned till 8.7.99.
Member , Vice-Chairman
~nkm} |
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R.A. 9/98(0.A. 106/95)

Notes o‘f, ther Registry

S )Dmte

| Ouder of ‘the Tribhndt 70

,LVU {/w /f‘“@ nS
L LRt
&Qﬂ /15 ﬁﬁ)&&jﬁ:;’

20.2.01

trd

23.2.2001

nkm

27.3.01

Py

hs.5.01 |

| List again on 23.2.2001
hearing.

| LU Lo

Member

for

Vice~-Chairman

List 'the case on 27.3.01 alongwith
C.R.No.10/98.

xcu&c@;\g

Member | Vice-Chairman

Mr D.K.Das,learned counsel for the
applicant submitted that they have
already written to the competent autho-
| r#ty of—th§~fesﬁﬁﬁQ§§E§ and /waiting
. the reply, and prays for adjournment.

. List on 15.5.01 for order.
1 ; :

(CCAlau o
Member | ' Vice~Chairman
-
| Heard counsel for the parties.
 Hearing concluded. Judgment delivered
in open Court, kept in separate sheets.
' The application is dismissed in
: téms of the order. No order as to costs

e o

Member Vice-chairm_an
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CENTRAL ADMINISTRATIVE TRIBUNAL
GUWAHATI BENCH.

Review Applications No. 9. 10 and 11 of 1998.

R.- X-/R-%- NO. .

-

Union of India & ors.

&i DoKo Das.

L

- VERSUS -~

5/ Sci B_:K‘Sl}amaasg Sarma. ..

TON 'BLE

Smt. Anita Baishya & Ors.

- ® °

15-5-2001.

© 0 0 0L 0 00 80 00 0 8

DATE OF DECISION

_ APPLICANT(S)

. ADVOCATE TOR THE ABPLICANT(S)

_. RESPOuDENT(S)

L “ADV”L7&E FOR THE 7
RESPONDENTS.
,

Y

MR JUSTICE D.N.CHOWDHURY, VICE CHAIRMAN.

EON'BL.S MR K K.K.SHARMA, ADMINISTRATIVE MEMBER .

1

Whether Reporters of local papers may be allowed to see
the judgnent ?

To be referred to the Reporter or nct ?

wnether their rordships wish to see the fair copy of the
Judgment 2

Whether the judgment is to be

Benches ?

circulated to the other

Judgment delivered by Hon'ble vice-Chairman

R

“?



@ENTRAL ADMINISTRATIVE TRIBUNAL,GUWAHATI BENCH.

Review Applications No.9, 10 and 11 of 1998,

Date of Order : This the 15th Day of May,200l1.

The Hon'ble Mr Justice D.N.Chowdhury,Vice-Chairman.

The Hon'‘'ble Mr K.K.Sharma,Administrative Member.

Union of India & Ors. ' ) « » « Petitioners.

BY AdVOCate S/Sri Nobuttao D.KoDas .«
- Versus =

1. Smt. -Anita Baishya (R.A.9/98)
2. Md Fazar Ali - (R.A.10/98)
3. Smt Namita Das (R.A.11/98) + « Opposite party.

By Advocate S/Sri B.K.Sharma, S.Sarmae.

QRDER

CHOWDHURY J o (V.C)

have
By these 3 applications the petitioners/sought for

review of the order passed in 0.A.106/95, 107/95 and 115/95
dated 17.9.97. By a common judgment and order the said 3
applications were disposed of directing the respondents,
more particularly respondent No.3, the Superintending
Engineer, Telecom Civil Circle to provide temporary status
to the applicants/respondents in any group D post as
agreed and thereafter regularised the posts as per the
scheme . The said order was passéd on 17.9.97 in presence
of the parties with a direction to implement the order
within the period specified. In all the three cases the
applicants Union of India filed the Review Applications
before the Tribunal on 30.4.98 admittedly after expiry

of the period of limitation accompanied by application for

contd..2



condonation of delay. The applications for condonation of
delay which were registered and numbered as M.P.101, 102

and 103 of 1998 and notices were issued to the opposite
parties and the opposite party submitted its objecticn in
writing. The aforementioned 3 copposite parties in the mean-
time filed Contempt Petitiocn which was registered and numbered

as C.P.10/98.

2. we have heard the learned counsel for the parties
at length. In the applications for condonation of delay
the petitioner stated that the judgment of the Tribunal
dated 17.9.97 was despatch by despatch No.3015 on 8.10.97
and the same was received by respondents on 8.10.97 itself.
It was asserted at para 6 of the application that the senior
C.G.5.C was requested to draft the review application. It
Was asserted tha£ an unusuai situation arogse as the Senior
C.G.S;cvwas not convinced and did not draft review appli-~
cation on £actué1 position which 1ahded the respondents
in a trouble spot. The matter was thereafter referred to
the Telecom Head quarters at New Delhi and after a series
of discussions at various leveis. it was finally decided
to file review application and accordingly review applica-
indicating the
tions were filed. No explanation whatsoever, /[ grounds
not to Speak good ground%save and except the" &ssertion: ' n
that the senior‘C.G.S.C>wéé advised to file a review

=-coming.
application was fo:ﬁhq[NEither the name of the Senior C.G.S.C

nor any date specified in the application as to when such i
move Wwas taken and it was also did not indicate when the
series of discussions at variocus levels ccncluded and why

the application could not be présented earlier. In the

review application the Union of India pleaded that the
applicant did not make any prayer for grant of temporary

\//»~//// status and regularisation against any Group D post because

contde.3



they knew that it could not be done under the scheme. The
grant of temporary status and regularisation as Group D
was not the material fact for consideration anywhere in

the O.A. Similarly the petitioners/respondents in O.A.

did not make any submission regarding grant of temporary
status. The oral submissions and prayer was totally different
and beyond the scope of 0.A. The issues raised are basically
the issues relating to merit of the application. The said
issues are not the ground for reviewing of an order. At
para 7 of the said application it was alsc asserted that
the petitioner, Union of India was surprised at the oral
prayer of the applicants regarding abscorption as Group D
employees. They did not get any time to submit a proper
reply. It was also asserted that the review applicants were
not able to furnish the correct position to the Tribunal.
All that the senior C.G.S.C was asserted was that there
existed Group D posts in the department. There was nothing
beyond that in the oral submission of the senior C.G.S.C.,
It was not the intention of the senior C.G.S.C to give
consent on behalf of the opposite party. In the review
application there was no mention to the fact that the said
senior C.G.S5.C was asked to file review application and

he was refused to file. At any rate if there was wrong
recording by the Tribunal in the judgment for fitness of
things the respondents were to bring those facts to the
notice of the Tribunal instantly when matters were fresh
before the Bench. The set of counsel engaged during the
relevant time are now changed. The situation was different
as on today. The groundes mentioned in the applications are
not ground for review. The members\of the Bench are all ... ..
retired. The review is not an appeal in disguise. The

power to review of an order is provided by Section 22(f)

contd. .4



pPg

of the Act for reviewing its decision. The power of review
under Section 22(f) is to be confined within the parameter
of Section 114 read with order 47 Rule 1 of the Civil
procedure Code. An order can be reviewed on discovery of
new and important matter or evidence which, after the
exercise ofldue diligence, was not within his knowledge

or could not be produced by him at the time when the decree

‘was passed or order made, or on account of some mistake or

error apparent on the face of the record or for any other
sufficient reasons. The sufficient reason is to be read

e jusdem generis as analogous to those specified in Crder 47
Rule 1 of CpC clauses. No obvicus error is pointed out.
Considering all the aspects of the matter including the
merit referred to in the Review Applications we do not

£ind any sufficient reason for condoning the delay. The
application for condonation of delay is accordingly

dismissed.

The review applications stands dismissed. There

shall, however, be no order as to costs.

le— S o, -
( K.K.SHARMA ) . ( D.N.CHOWDHURY )
ADMINISTRATIVE MEMBER VICE CHAIRMAN



) R [
S - u’
Sy L2 ;‘
f'?»;'».:‘ s v:_;/ ,: ‘? §
7l ; \: Y \
L T .m”;« N K \\ x
,
IN THE CENTRAL ADMINISTRATIVE TRIBUNAL, GUWAHAT! BENCH
o GUWHATI. -, ‘

X

REVIEWAPPLICATION NO 9 . OF 1998. .- —
7.7 ﬂ}

IN OA NO. 106/95 . o ’////

30‘&1-7?9"’

IN THE MATTER OF:
22(F) of the Central Administrative

A review Application Under Section

Act, 1986.

- AND - o ' 4

IN THE MATTER OF:

Judgement and order dated 17.9.97 passed by the Hon'ble Trit3una| in
O.A. No. 106/95. : A :

- AND -

IN THE MATTER OF:

1. Union of India ,
represented by DG Telecom., New Delihi.

2 The Chief General Manager,
Assam Telecom Circle, Guwahati.

3. The Superintending Engineer,
Telecom Civil Circle, Guwahati .............. Petitioners
Respondents.
- Versus -
1. Smti Anita Baishya, ..o heeen Opposite Party
~ Clo Sri D.R. Baishya, Applicant.
o/o SDO Phones (East) ‘
_Ambari, Guwahati-1.
contd......2..cceeee.




. The humble petition of the above named petitioners :-

© MOST RESPECTFULLY SHEWETH :-

'

1. That the opposite party as applicant filed the above 0.A. No. 107/95 before the
Hon'ble Tribunal praying for regularisation of-his service as Draftsman from the date
she was engaged on casual basis. |

The petitioners/respondents contested the case by submitting written statements.

A

2. That the Draftsman is a Group 'C' post and recruitment to the post is regularised

and and govemed by the statdtory Recruitment Rules.

3. That from the written submission of the Opposite Party as applicant to the O.A.,
It is clear that she pressed a case for her regular appointment to the Group 'C' post on

the ground that she had been discharging the duties attached to the post.

4. That the petitioners and respohdents in their written statements elaborately

explained as to why the Opposité Party can not be appointed to the post.

5. That‘the opposite party as applicant did not make any prayér forgrantof . /
temporary status and/or regularisation against any Group "D’ post because she knew that
it can not be done under the scheme. The grant of Temporary stat’ué and regularisation
as Group 'D' is not the material fact for consideration in the O.A. Similarly, the petitioner
- as respondents to the O.A. did not make any submission regarding grant of Temporary

Status as Group 'D'. .

\

6. Thatonthe day of hearing on 17.9.97, the opposite party sensing the dismissal
of the O.A. made an oral submission that if the applicant was regularised in Group ‘D'
post she had no objection. The oral submission and prayer was totally different and

beyond the scope 6f O.A. In all practical purpose, it was a fresh application made .

’
pr——

orally. _
contd.....3.........

*



The Hon'ble Tribunal was pleased to'accept the oral prayer of the applicant and
directed the Department to appoint her in Group 'D' post. The petitioners submit that it \/
was not in the pleadings of the case and the petitioners was not prepared for the new-

turn of the case.

7. That the petitioners was taken by surprise at oral prayer of the opposite party
regarding her absorption as Group ‘D' employee. The petitioners did not get any timé to ~/

examine the case or to submit a proper reply.

8. That for the above reasons, the petitioners were not able to instantly furnish the

correct position when the Hon'ble Tribunal orally desired to know about the position of

Group'D' post in the department of Telecom. All that the Sr. CGSC asserted was that
, o ,

there exis'ts‘Group 'D' posts in the Department. There was nothing beyond that in the

e

oral submission of the Sr CGSC. It had never been the intention of the Sr.

CGSC to give consent on behalf of the respondents to absorb the opposite party
against Group 'D' post. The petitioners further submits that there was misunderstanding
between the Sr. CGSC and the official present ;Nhich resulted in .the Sr. CGSC agreeing

to absorb the applicant in the Department.

9. Thét the opposite party has given sep;rate notice dated 15.3.98 through her
pleader making a demand for regularisation in the Group 'C' post of Dfraftsman in
pursuance of the Hon'ble Tribunal order dated 17.9.97. It becomes clear that the
oppositev party is also not agreed to regularise in Group ‘D' post and is still insisting on

regularisation in Group 'C' post from the date of her initial engagement.

The noticé dated 15.3.98 is enclosed herewith and marked as Annexure- A.

contd....4...........




10. That the Casual Labourer ( Grant of Temporary Status and Regularisation) 1989
Scheme was formulated By the Department of Telecom as> a measure to provide security
of the tenure of service to the Casual Labourer recruited upto 22.6.88. The ferm 'Casual
Labourer' is used to denote those workers who performed the neture of duty which is
normally attended by Group 'D' cadre. The’daily wage of the Casual Labourer is
determined on the basis of minimum pay of the lowest scale of Group 'D'". The provision
of the scheme applied to those Casual Labourers who had rendered at least 1 year

service on the date of introduction of the scheme i.e. 1.10.1989.1

“That the opposite party was engaged in the year 1992 on casual basis for
performance of duty which required specialised knowledge and expertise of Draftsman
which is a job of Group 'C' post. She was in receipt of daily wages on the basis of

minimum of the respective post in Group 'C".
' i

Clearly the opposite party (applicantin the O.A.) do not fit in the scheme and he

is not entitled for the benefit of the scheme. .

1

1. For that, the impugned 'judgement and order dated 17.9.1997 is liable to be

reviewed.

It is, therefore, respectfully prayed that the Hon'ble
Tribunal may be pleased to admit the Review Petition, call
for records and after hearing the parties, review the

judgement and order dated 17.9.97 passed in the O.A. No.

106/95.

And for this act of kindness, your petitioners as in duty bound shall ever pray.



Chief General Manager Telecommumcations Department and as such, | am

" BEFORE THE ADVOCATE OF THE HON'BLE TRIBUNAL,
‘GUWAHAT! BENCH :: GUWAHATIL.

- AFFIDAVIT -

I, 8ni Bimal‘Chandra Pal, son of Late B. K. Pal, serving in the Office of

the Chief General Manager, Telecommunications Department as Assistant

" Director, by religion Hinduism do hereby solemnly state and affirm as follows:-

1. - That'| am the Asstt. Director (Legal) of Legal Section in the Office of the

/

fully conversant with the facts and cnrcumstances of the case.

2,4~% 2+ l
2. _ That the statements made in paras, are true to my knowledge, those
made in paras 1, 3,9 2 [0 are true to my information and those

made in the rest in the instant petition are my humble submissions before this

Hon'ble Tribunal.

'

. And put‘my hand here unto this Affidavit today on this DY !g day of

April, 1998 at Guwahati.

Prns) R Fay

identlied B " Deponent.
g ‘ nssu pirector Tejocom (Logal -
| 0[O tho ¢ G. M mf::;n
’ assare Gircle. Q‘?.Wa,h‘i‘.ﬁ .......
Advocate. \ |

Solemnly aff rmed before me by the declarent Mr Bimal Chandra Pal

Y
who is identified by % W ’_ Advocate on this

N IO day of Aprl, 1998 at Guwahat
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. Ay oLen ( !
}.:\\, Date of ' Orgf 1 This the 17th Day of Sepge
s : P {-"x ‘x; K R ‘e
- o Justice Shri D.N.Bardahrvice-chairman.- '}fﬁff
.' V"f"“ 4 R | L l.!li
Shri G L Sanglyine: Administrative Member.f' it
i ‘ R
Original Application No. 106 of 1995.-‘ L.ii;;
: %1 N Y R
Smt. Anita Baishya : { e e Applican

s: bt

- Versus =- g'.
Union of India & Ogs.

original Application No.107 of 1995.

Md. Fazar Ali

~ Versus =~

Union of India & ors.

L 4

oOoriginal Application No.115 of 199.

Smt. Namita Das

- Versus -

‘1. Union of India
represented by the Director General

. (Telecom.)
New Mlhi .

2. The Chief General Manager,
Assam Telecom Circle, . -
Ulubari,Guwahati~7. - ..

3. The Superintending Engineer,
Telecom Civil Circle.
G\Jwahati"7 . .

‘e

Respondents;:

i
‘ﬁfh

t’

Applicant

s
LT S

R

Respondents.'

Advocate for all the applicants : shri S.Sarmas ; .

advocate for all the respondents 3 shri S.Ali,Sr.C.G.S.Ce.

BARUAH J(V.C)

All the 3 applicaticns involve cominon questioné

of law and similar facts. We, therefore, dispose of all

tha 3 apolications by this common order . The facts are :_T

115795 and amevresl fn 0.ALL07/85

b

Astt. Director Telecom (Legal)
‘O/0 the C. @Q. M. Telecom
4ssams Circle, Guwahati--781007

all

it}

The applirants were appointed Casual 'lorkers on
various dates in the yoars 1992 end 1403. 1Thny are v]almlng
temporary status and also subsequent regularisaticne. as

per statemant made in Annexurc~4 in 0.A-No.l.06/95 and O.A.

applicants

v o—— v s

. o e e ——
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r worked for more than 206 days in the year }993 The appli~
v .

.r,} i! |""’Ql

cants claijd that they are working in 5 days Week and

i
i3 314 . __.,,!'_ .

therefore. as per the scheme prepared by t“e depa; - mnt of

Q_Telecommunications the person working mdre thah 206 days

in a 5 days week where the offices observed 5 days a week,
[

they are entitled to get temporary statusiand subsequent

V

regularisation. This aspect of the matter has not been

Te 0 11‘

disputed in spite of that thelr engagement had been termi-

nated verbally.

.

2. Heard Mr S.Sarma, learned counsel appearing on
behalf of the applicants and Mr S.Ali, learned Sr . .G.S.C
for the reSpondents. Mr Sarma submits that as per the

scheme the present applicants are entitled to be given

temporary status and subsequent regularisation. Mr Ald

however, dieputed the same, in view of the fact tha! ey
were werking as Draftsman and Typist and .therefore, Y
are not entitled to claim the benefit oftthe scheme. i.:
Sarma on the other hand submits that even 1if applicants
are regularised in a Group D posts they have no objection.
Mr S.Ali also agrees to the same. He has stated the there
will not be any difficulty in regularising them in e
Group D posts. Considering the submissions of the lcarned

counsel for the parties, we disposg of these applications

-

rtl.q, “ co-

with a direction to the responaewtg_partbculariy re >Ondent

M
“

No.3, that is Superintending Fngincer, 1e1oc0m Civ1 Yircle,

Guwahati to grant temporary status in any Group D post as

agreed by the learned counsel for the parties and thereafter .

reqularise thelr pUﬂtS as per the scheme. This must be
acne as carly as nescible and at any rate within a p-riod

of 1 (ont) month from the date of receipt copy of this
Py Ot 1=

e i o e

order.
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M: Telecord

Considering the entire facts and circumstances of
Tolocom (Loga¥
G.

o[C tho G-

s

the case we however, make no order as to costs.

Arsws Dtroctor”
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leDHAf\HlA SARMA M. A. Road, Rehabari

ADVOCATE ANNEXRUR £~ A Guwahati - 781 008
Phone No. : 522995

To |
1. The Chief General Manager
Agsam Telecom Circle .
;/‘ Ulubari, Guwabati - 7,
2. The Superintending Engineer
Telecom Civil Circle

Guwahati - 7.

Subject: Reminder to my legal notice dated 15.1,98. .
Sir, j

Upon authority and as per instruction of
my client Smt.Anita Baishya., W/o Sri P. Thakuria, T | N
five you this reminder as follows®w -

1. That being aggriéued_by your action iy not - i
regularising the gervices of my client, she approached
the Hon'ble Tribunal by way of filing O.A. No. 103 of '
1995 and the Hon'ble Tribunal wsa pleased to dispose . !

!
a legal notice was gerved upon you in- regard to you N

1

willfull and delibarate violation of aforesaid order . |-

of tre aforesaid O.A. with a direction to regularised
the service of client, On 15.1.98 ‘as stated above B

dated 17.9.97 but till date nothing has been done

contd.... 2,

]

M/”‘

Ate:n Dfrocter Telecom (Legal)
O/O the C. G. M. Telecom
Qmsam Circle, Guwahati- -781007
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; e and circumstamces;i g?velfou this reminder making .\“';-.j

, Co demand that my cllent be regularised in her Orcbginalc‘ :j
o ' o Post of prartmam w ehf 'w -the date of 'her initial. a]‘:%‘eijnt— _!
megf as, gfééﬁé;quw{#é:éllu consequemt%al serv%eef?eaefrt é

including arre‘ar‘ salary etc. withinn one month from i |

|

imy'cllent is to“take appro

s ,‘\‘-f.
. l. 1

!
IRT L
el o .

' oA - R T 4

PV T : ' i
legal;actlon inciudingthntemt of Court's proceeding

. ’J‘. ".' v . .a k A he
for,,‘ ich you will be.801ely respons:.ble which may

Lot .—."\,‘k“‘ "‘u'-“"

XN '_ ’ ‘1 ' i ‘;}'..__,‘,,.'.'. s , : <
include your personalﬁ ppearence before the Hon'ble
) ;, ,“, o ‘ AW -sr " Wy, i ._,:»i;:

d trast that there would be

Y

o

mﬂ Director 'rotecom

‘ :':'. _._ .
0/0 the G- G M “Teleco S
AssaCn Circle: anahats--781007 RO
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